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Learned COunsel Mr J.L.Sarkar moves 

this application on behalf of the appli-

cant Sri Dev Kr. Biswas. Learned Addi;, 

C.G.S.0 Mr G.Sarma is present for the 
respondents. 

Issue notice on the respondents to 

show cause as to why this application 

should not be admitted and the reliefs 

sought granted. Returnable on 31.5.96. 	' 

dst on 31.5 .96 for disposal of 

show cause and consideration of admission. 

Heard counsel of the parties on the 

inteiiin relief prayer. Pendency of this 

application shall not be a bar for the 

respondents to appoint the applicant 
in the post of Lower Division Clerk in' 
which he was selected in a special drive 

recruitment of 1990. 

Member 
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Leave note of Mr G.Sarma,Addl .C.G.S.C. 

Show cause'háa-. not bèez.flIed. 

• • .List on 25 .6.96, for 'how cause 

• andf consideration of admission. 

Memter (A) 

Member (31 

Leave note of Mr M.Chanda and Mr 

G.Sarma. Show cause has not been 

submitted. 
0• 

List for show cause and conside-

ration ofadniission. on 1.8.96. 

Me 

0 '  
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1-8-96 	Learned counsel Mr.M.Chanda for 

the applicant. Show cause has not been 

submitted. List on 13-8-96 for show cause 

and consideration of Admission,  as requested 

by learned Sr.C.G.S.C. Mr.01 5arma. 

• Member 

	

13-8-96 	Learned counsel Mr.M.Chanda for the 

applicant. Learned Addl.C.G.S.C. Mr.G.Sarma 

for the respondents. Show cause has not 

been submitted despite opportunit4'given. 

Application is admitted. Issue notice 

on the respondents by registered post. 

Written statement within 6 weeks. 

List for written statement and further 

order on 2 4-9-96. 

Member 
im 

.9.96 

2 1 

Mr G.Sarma,Mdl.C.G.S.0 for the res-

ponderits. None for the applicant# 
ow cause has not been submitted. 

List for written statement and further 

orders on 16.10.96. 

Member 

. 	 4 	 . 
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p 

Mr M.Chanda for the applicant. Mr G. 

Sarrna,Addl.C.G.S.0 for the respondents. 

Nritten statement has not been subra!- 

t ted. 
• List for written statement and fur-

ther orders on 28.11.96 as reested by 
Mr Sarma. 

P9 rr-J~ bt 
	 M emer 	1 
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28.11.96 None present. 

-emj.k k 'titin 	statement 	has 	not 	been 
submitted. 

List for written statement and further 

orders on 18.12.1996. 

. 	.. 

Me 	er 
trd 

1j 

18.12.9 Mr. M.Chanda for the applicant. 

None for the respondents. 
4 	w / Written 	statement 	has 	not 	been 

submitted - 
List for written statement and further 

dèrs on 13.1.1997. 	 - 

Member 
trd 
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( 	 - 	 . 15.1.97 	 Mr. M.Chanda for the applicant. 

Mr. 	G.Sarma, 	Ac3dl; 	C.G.S.C. 	for the 
respondents. 

• Mr. Sarma prays for 1 month time to file 

written statement. 

List for written statement and further 
' -1A 	 orders on 12.2.1997. 

Member 

trd 

12.2.97 	vir G.sarma,Addl.c.G.$.c for the res- 

pondents prays for further adjournment to 

	

• 	. 	 file written statement. From the order sheet 
'/o 	 _) •- 	. / 	

c 	 it appears that several adjournments have 
.  

	

- . 	 been granted. We are not inclined to grant ° 	
ii 	any further adjournment for written state- 

/ L 	v 
- 	men t. 

	

• 	 List on 12 .3 • 97 for hearing. 

* 	

• 	 - 

	

• . 	 • Me. er 	 Vice-Chairman 

12-3-97 let On the request of counsel for the parties 
• 	

this case to be listed for hearing on, 9-4-97. 
• 

	

atJ 	 . 	 • 	 . 

3.(?/'tt j-3 	• 	 • Member 	 Vice_Chairman 
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9.4.97 	Mr G.Sarrna, learned Addl.C.G.S.0 
for the respondents informs that the 
applicant has got the relief and there-

77 	/L 	 fore, the application has become inf rue- 

,& 	 Z-a- / 	 tuous. Mr J.L.Sarkar, learned counsel 
appearing qn behalf of the applicant 

/ also cohfjrnts the same. In view of the 
sane, the application is dismissed as 
infrctuous. 

Met r 	 Vice-Chairman 
S 	

S 
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An Application under Section 19 of the Administrative 
Tribunals Act, 1985. 

O.A. No. 5 ' / 96 
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Union of India & Ors. 
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Particulars of the Applicant 

Sri Dev Kumar Biswas 

Son of late H/Captain Prornod Ch, Biswas 

Natun Bazar, Baishistha 

P.O. Beltola, 

Guwahatj-781028 	 ...... Applicant 

Particulars of the Respondents 

14 The Union of India 

Through the Secretary to the Govt. of India 

Ministry of Defence 

New Delhi 

2. The Director enerai. M.S. (Army) 

L. Block Arrriy Headquarters 

New Delhi-.11O011 

The Conmandant 

151 Base Hospital 

C/o 99 A.P.O. 

3 0 	Particulars for which this application is made. 

This application is made for appointment of the 

applicant to the post of L.D.CS at 151 Base Hospital, 

Baishistha, Guwahati with immediate effect. 

40 	Limitation 

The applicant declares that the application is filed 

within the prescribed time period of the Administrative 

Tribunals Act, 1985. 
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Jurisdiction 

The applicant declares that 'the cause of action 

of the case is within the jurisdiction of the Hon'ble 

Trjbual. 

Facts of the Case 

6.1 	That the applicant is a citizen of India as such 

he ts entitled to all the rights and privileges guaranteed 

by he Constitution of India. The applicant passed Higher 

Secondary School Leaving Certificate (HSLC) Examination 

in he year 1984 from Narangi Central School. The 

applicant registered his name with the local Employrnent 

x4ange, Guwahati to obtain a suitable job. The name of 

the applicant was sponsored by the local Employment Exchange 

"uwhati alongwith others for the post of Lower Division 

C1ek (L.D.C,.) in the office of the 151 Base Hospital under 

HQ Gi-Area, C/o 99 APO, under the Ministry of Defence 

Govto of India, Be it stated that there were 4 posts of 

LDC, out of that 2 posts of LDC for SC and 2 posts of 

LDC for ST candidates. The applicant was called against 

P-MC SC vacancy. Aprdinly the applicant appeared in 

the ritten test on Sth September, 1990 arranged by the 

respndents in the 151-Base Hospital. Thereafter the 

appl.cant was directed vide letter No. 452/2/civ EST/COy/ 

2/90 dated 17.9.90 whereby the applicant was advised to 

repot to COY office on 01.10.90 at 8-30 hrs. for medical 

tion and further directed to produce the said letter 

I,' 
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tFat all documents and certificates for condjseratjon 

of his appointment. The applicant accordingly produces 

all his documents & certificates and IM419ta appeared 

for medical examination on 1.10.80. Thereafter again 

vide letter No. 452/2/civ EST/COY/04/90 (1) dated 4.10.90 

whereby - the applicant was informed that he is is found 

fit for selection to the post of L.D,c #  subject to the 

approval of appointing authority and he was further 

directed to produce Employment Card, School Certificate 

SC Certificate, Character Certificate and also passport 

size photograph attested by a gazetter off icer. Accordingly 

the applicant reported with all certificates as desired 

by the respondents. 

Copies of the letter dated 17.9.90, 4.10.90 are 

enclosed herewith and the same is marked is Annexure 1 and 

2 respectively. 

6.2 	That after selection process is over the applicant 

was expecting his appointment to the post of IC as entire 

process of selection for all required formalities have 

been completed by the respondents. But surprisingly the 

respondents remain silent for a long period as regard the 

appointment of the applicant to the backlog vacancy of 

Scheduled Caste. Mother of the applicant submitted a 

representation addressed to the Director General M.S. (Army) 

4, Block New Delhi wherein she had requested for employment 

of her son i.e. the present applicant as she is a widow 

depending on the family pension of Rs. 393 (basic) and 

(a-- "1 
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passing through a great financial hardship but the 

respondents remain silent over the representation of the 

mother of the applicant. The applicant therafter submitted 

representations on 3.6.94, 4.8.94, 27.9.94, and kmx his 

mother Smti S. Biswas also submitted a representation 

dated 17.2.94 addressed to the Hon'ble Defence Minister • 

Govt. of India, Ninistry of Defence for appointment of 

her son to the post of LDC. The applicant a -lso submitted 

representation to the D.G.M.S. (Army) for consideration 

of his appointfnent for the existing vacancy for which 

he appeared in the interview in the month of SepterpjDer, 

1990. However on receipt of those representations the 

Commandant 151 Base Hospital vide his letter No. 452/3/dy 

EST/04/94 dated 26.10.94 replied in response to his 

representation dated 27.9.94 addressed to D.G.M.S. (Army) 

informed that the case of the applicant for appointment 

is still under consideration with higher headquarter and 

also quoted their earlier letter dated 30.5.94 where 

the applicant also furnished 	t a similar reply that 

the matter of appointment is under consideration. Be it 

stated that when the applicant is sponsored during 1990 

by the Employment Exchange on the basis of the rqquisition 

submitted by the respondents for backlog vacancies of 

SC for the post of LDC and when all required formalities 

were over long back therefore the reply of the respondents 

intimated vide letter dt. 26.10.94 seems to be vague and 

it also appears that the respondents tx±ng trying to 

deprive the present applicant from the post of LDC for 



whjch he is duly sponsored by the Employment Exchange 

and selected by the respondents. 

Copy of the representations dated 27.12.92, 17.2.94 

27.9.94, 4.8.94, 3.6.94, and reply dated 26.10.94 are 

enclosed herewith and the same are marked as Annexure 

3,4,5,6,7,and 8 respectively. 

16,3 	That the applicant being frustrated again submitted 

a representation dated 28.12.94 which was addressed to 

the Hon'bie Presideat of India and requested for necessary 

action as regard his appointment to the post of LDC. The 

President's Secretariat acknowledgged the receipt of the 

representation of the applicant and same tas duly forwarded 

to the Secretary to Govt. of India, Ministry of Defence 

and further instructed the applicant for further communication 

on the subject may please be made to the address to the 

Secretary directly quoting with the .Refeuence No.of President 

Secretariat letter dated. 5.1.95. The applicant thereafter 

received a communication from the tjrector General, tedical 

Service(Arrny) vide letter No. 72082/II/DGMs,38 dated 12.1.95 

wherein it is intimated that his case alongwith other 

individuals for the appointment of LDC under Special Drive 

ecruitment 1990 is under consideration of the Government 

and it is further stated in the said letter dated 12.1.95 

that he would be apprised of the final decision as and when 

taken in the matter by the Government. This reply also 

seems to be stereo type and it is surprising that how long 

e 
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the Government Department is required to take a final 

decision as regard an existing backlog SC vacancy 

where all required formalities for appointment been 

completed long back in the year 1990. Therefore the 

applicant is being deprived from his legitimate expectation 

of appointment to the post of LDC and hence this appli-

cation under Section 19 of the Administrative Tribunals 

Act, 1985 with the prayer for a direction to the 

respondents to expedite the appointment ofthe applicant 

to the post of LDC with immediate effect. 

Copy of the representation dated 28.12.94 and 

reply dated 5.1.95 and 12.1.95 are enclosed herewith and 

the same are marked as Annexure 9,10 and 11 respectively. 

6.4 	That the applicant finding no other alternative 

further submitted representation dated 15.2.95, 29.3.95 

addressed to the Hon'ble Defence Minister wherein the 

applicant requested the Hon'ble Minister for his kind 

attention in the matter of his appointment to the post 

of LDC and it is further xeq stated by the applicant that 

all his original certificates and documents were kept 
+ 

with the authorities of 151 Base Hospitalin connection 

with his selectIon and appointment to the post of LDC 

under the Special Dirve Recruitment Scheme 1990 and 

therefore heidW not in a position even to try for any 

other ob in other Central/State Govt. offices. However 

the Director General of Medical  Services (Army) vide his 

letter No B/72082/II/DGMS-38 dated 9.5.95 informed the 

applicant that he was interviewed for the post of LDC 
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under the Scheme of Special Recruitment Drive for SC/ST 

candidates bu the case of candidate selected under this 

scheme has not been finalised so far therefore he is 

instructed to renew the registration with the condnned 

Employment Exchange. Be it stated that the applicant's name 

is still now registered with the Employment Exchange and 

he is renewing his Employment Card every year. But the 

letter dated 9.5.95 seems to smell that the respondents 

are, trying to find out a devise on the,4 ground that the 

scheme has not been finalised so far and therefore solely 

with the intention to deprive the legitimate claim of 

the appointment of the present applicant to the vacant 

post of LDC for theyear 1990 under the scheme of Special 

Drive Recruitment,issued the letter dated. 9.5.95. 

Therefore the applicant finding no other alternative ,, 

preferred this application before this Hon 1ble Tribunal 

praying for a direction upon the respondents to consider 

his case for appointment without further delay.. 

Copy of the representatjodated 15.2.95, 29.3.95 

and letter dated 9.5.95 are enclosed herewith and the 

same are marked as Annexure 12, 13, and 14 respectively. 

6.5 	That the applicant again submitted his representation 

before the Hon'ble President of India vide his letter 

dated 5.6.95 requesting him to look into the matter. However,  

the respondents vide their letter No. B/72082/II/DGMS...38 

dated 6.7.95 agaIn informed the applicant that the case 

for recruitment under the Scheme of the Special Drive 

/_ 



is stjll under consideration of the Government and as 

and when a decision is arrived at he would be apprised 

of theposition. The same information also communicated 

to the applicant by the Director Geeeral, Medical fiuxftuz 

Services (Army) vide their letter No. B/72082/II DGMS.-38 

dated 6.12.95. The aplicant thereafter submited a 

representation addressed to the Hon'ble Prime Minister of 

India dated 8.12.95 wherein the applicant stated tiM 

in detail as regard the pM±ttcL1I post of interview and 

selection and also stated regarding the delayintactics 

adopted by the respondents and further requested to look 

into the matter so that the applicant is appointed to the 

post of LDC. The tt}gx matter of the applicant is also 

taken up by the Hon'ble Member of the Parliament Shri 

UDDHAB BARMAN and he addressed the letter to the Hon'ble 

Prime Minister vide letter dated 19.12.95 wherein the 

Hon'ble M.P. brought the matter to the notice of the 

Hon'ble Prime Minister. It is ategorically stated in the 

said letter that the applicant was found fit for selection 

to the post of LDC in 151 Base Hospital and he was asked to 

submit all relevant certificates in original to the 

appointing authority by an order dated 4.10.90 and the 

applicant complied with the same and even after Ska an 

elapse 1mxox±gtxa2x*x of 5 years the applicant has not 

been appointed this certificates in original which had 
•+ 	 -r 	

4:l_ 

been held up,by the respondents .no--been returned to t 
ru 19 0 .11 

applicant compelling the applicant not to apply for any 

other job and this has put the applicant and his mother 

--L 
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to a great hardship. However no positive action is also 

taken up by the Hon tble Prime Minister yet. Therefore 

the applicant under the facts and circumstances stated above 

finding no other alternative filed the present application 

before this Hon 'ble Tribunal with a hope of getting 

justice. 

Copy of the representation dated 5.6.95 and reply 

dated 6.7.95, 6.12.95 and representation dated 8.12.95 

and Hon'ble N.P.'s letter dated 19.12.95 are enclosed 

and the same are marked as Annexures 15,16,17, 18 and 

19 respectvel.. 

6.6 	That with the similar facts and circumstances 

the Hon'ble Calcutta Bench of the Central Administrative 

Trjbunal decided a similar application which is reported 

in 1195 (29) ATC page 454 wherein the Hon'ble Tribunal 

held that once a person is declared successful according 
the 

to the merit list of the selected candidates/appointing 

authority 	 XtIt uIntxhim has the 

responsibility to appoint him even if the number of 

vacancies undergoes a change after his name is included 

in the list of selected candidates and finally held that 

the applicant entitled to be considered for appointment 
a 

In any existing or next available vacancy on the basis that 

he is a successful candidate whose name has been recommended 

for appointment. So in the ins-ant case the bac]log 

vacancies of Scheduled Caste are still available therefore 

the question of undergoes a chahge does not arise but under 

Contd. . .P/11 
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facts and circumstances the applicant is entitled to 

appoint to the vacancy which is still available and for 

for which the appljcnt was called for in the interview. 

The relevant portion of the judgernent and order dated 

24.11.94 passed in O.A. No. 1466/9 (LB. Brijesh Vs. Union 

of India and Ors) is quoted below : 

5. Applicants have cited Prem Prakash V. Union 

of India, where the Supreme Court has stated ,at 
. 	I 	• 

page 1837 that  

"Once a person is declared successful according to 

the merit list of slected candidates the appointing 

authority has the responsibility to appoint him 

even if the number of vacancies undergoes a change 

after his name is included in the list of selected 

candidates." 

6, After hearing learned counsel on both sides, 

we consider that in the circumstances of the case 

applicant is entitled to the relief asked for. 1e 

accordingly direct second respondent to consider 

the applicant for appointment as Diesel isSjstant in 

any existing or next available vacancy on the basis 

that he is a successful candidate whose name has been 

recommended by the Railway Recruitment Board for 

apojntment.'I 

6.7 	
The Hon'ble Orissa High Court also observed similar 

view while deciding the case of Bighnaraj Panda Vs. Central 

Institute of Plastic Engineering & Technology and Ors. reoorted 

in 1996 LIc, 176, The relevant portIon of the observation made 

in the aforesaid judgemene is quoted below : 

Contd, . .P/12 

___ 	 - t.I_I 
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t 1Here specifically to fill up the vacancy that 

was existing at Bhubaneswar the advertisement 

was made The petitioner having all the eligibility 

criterIa responded to the advertisement and 

his candiaature was considered. He was called 

for interview and was selected. There the theory 

and doctrine of legitimate expectation starts. 

If this legitimate expectation is frustrated by 

any rnala fide act? the came cannot be sustained 

in law. if in fact there was no vacancy at 

Bhubaneswar, certainly the petitioner cannot ask 

for the relief in the manner he has done. But 

where a vacancy existed at Bhubaneswar and for 

filling up the same advertisement made and a person 

like the petitioner was selected, the post having 

been filled up by transfer of another person from 

Madras such a step was unwarranted and uncalled for. 

This would frustrate the legitimate expectation of 

the petitioner and is to be deemed as not bona fide, 

Th& concept of mala fide in fact and the concept of 

malafide in law have since been considered by 

various High Courts and the Apex Court in appropri-

ate cases. 

Therefore the present case of the applicant is also squarely 

covered by the above two judgements. 

7. 	Reliefs S9ght for : 

Under the facts and circumstances stated above 

the applicant prays for the following reliefs : 

Contd.. .P/13 
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Tbt the respondents be directed to appoint 

the appi±ant to the post of LDC under the 

Special Drive Recruitment Scheme 1990 with 

immediate effect. 	 - 

That the respondents also be directed to 

- consider the appoirtment of the applicant 

to the post of LDC under Special Drive 

Recruitment Scheme 1990 with retrospective 

effect from the, date of selection with all 

• consequential monetary and service benefits. 

To pass any other order or orders as 

deemed fit and proper under the facts and 

circumstances as stated above. 

4.. 	Costs of the case. 

The above reliefs are prayed on the following 

amongst other - 

 - 

 

GROUNDS - - 

• 	
1. 	For that the applicant was duly sponsored 

by the Employment Exchange on the basis of 

the requisition of the respondents for the 

post of TC under Special Drive Recruitment 

Scheme 1990. 

2. 	For that the applicant wa duly selected 

and found fit by the Selection Board in all 

respects for appointment to the post of 

Contd...P/14 
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LOC under the Special Drive Recruitment 

Scheme 1990. 

For that the applicant declared selected 

vide letter dated 4.10.90 (Annexure-2) 

issued by the Commandant 151 Base Hospital. 

For the respondents have delayed the process 

of appointment intentionally although the 

posts are still vacant for ,  \fnich the 

applicant was duly selected. 

For that all original certificates were 

held up by the respondents for consideration 

of a-ppôintment of thp applicant to the 

post of LDC since 1990 till 1'993. 

For that the arpricant ould not apply for 

any other job in any Govt, department as 

the original certificates retained by 

the respondents in connection with his 

appointment to the post of IJDC under the 

Scheme of Special Drive Recruitment Scheme 

1990. 

For that the respondent contention that the 

appointment of the applicant still under 

consideration is vague, arbitrary and 

unfair. 

For that the approval or final decision as 

regard the appointment of the applicant 

to the post of LOC should not have taken 

5 years of time by the respondents. 

Cntd. . .P/15 
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For that the applicant incurring a financial 

loss land other service benefits although 

the Ipplicant duly seledted by the respondents 

for the post of LDC as a result of intentional 

dlaing tactics adopted by the respbndents. 

For that the applicant belonged to very 

poor family and also belong to Scheduled 

Caste category and passing through an 

extreme financial. hardship. 

For that the applicant has now overaged for 

recruitment in any other Government jobs. 

For that the appointment to the post of LDC 

is a legitimate claim of the applicant. 

Interim relierd for : 

1. 	That the respondents be directed to consider 
post of 

the appointment of the applicant to thWLDC 

during the pendency of this application. 

The above reliefs are prayed on the cgrounds 

xplained in paragraph 7 of this Application. 

The applicant declares that there is no remedy 

under any rule and the Honble Tribunal is the only 

remedy. 

v - 

Contd ... P/16 
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10 	That the applicant further declares that he 

has not filed any other application on this subject 

matter before any other Tribunal/Court. 

	

ii. 	Details of i.P.Q. 

Postal Order No. 	- 

Date of issue 	 - 

Issued from 	 - 	G.P.O., Guwahatj 

Payable at 	 - 	G.P.O., Gu'iahati 

	

12. 	Details of Index 

Index cofltaining the details of documents are 

enclosed. 

	

130 	LiSt of enclosures 

As 

per Index. 
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I, Sri Dev Kuxnar Biswa, Son of late IVCaptain 

Promod Ch. Biswas, Natun Bazar, Baishistha, p.o. 

Eeltola, Guwahati-781028 applicant in the applicant 

and hereby solemnly affirm and declare that the 

statements made in this application are true to 

my knowledge and belief and I have not suppressed 

any material facts. 

I sign this verification on this the¶jt day 

of I4arh, 1996 at Guwahatj, 

5 ignature 

Place : Guwahatj. 

Date :10  
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ANNEXURE-1. 

REGISTERLSDS 

151 Base Aspatal 
151 Base Hospital 
C/p 99 A p 0 

452/2/Civ Est/Coy/2/90 	17th Sep 90 

sri Deu Kuinar Biswas 
Basistha Bazar 
P.O. Beltola 
uwahati 

MEDICAL EXAMINATION FOR FITNESS OF LDC GROUP 'C' 
CIVILIAN DEFENCE EMPLOYEES. 

1 • 	Refer to this office letter No. 452/2/Civ ESt/COy/07/90 
dated 31 Aug 90. 

2. 	Zn connection with selection for the post for which 
you have been interviewed by the board of officers at this 
hospital on 5 Sep 90 you are advised to report to Coy office 
of this hospital on 01.10.90 at 0830 hrs for further guidance 
to complete your medical examination in this bospital MIRoom) 
- (Final selection will be subjected to further communication 
after medical examination and other necessaries). 

30 	The documents/certificates as asked vide para2 of our 
letter under reference which could not be put up completed 
in all respect at the time ofwritten test/interview, may 
please also be completed and will be brought with yout. 
Otherwise you may not be considered for the medical exasnin-
ation and for the appointment if selected 

4. 	Your Candidature for he above post will not be 
considered at all if you fail to report for the medical 
examination on 01.10.90. 

Sc3J- R.K.Sharma 
Major 
Coy Commander 

for Of fg Commandant 

\r 

)ç 
A3JP 

j 
c 



ANNEXURE 2  

.,-rcTERED POST 

151 ease Aspatal 
151 Base Nospital 
C/o 99AP0 

452/2/CiV Est/COY/04/901) 	04 Oct'90 

Shri Dev Kunhar Biswas 
Basistha Bazar 
P.O.Beltola, Guwahatj 

CALL LETTER FOR DOCtJMENTION : LDC 

10 	
You have been found fit for siectiori to the post 

of LDC subject to the.apprOVal by appointing authority 

i.e. ADNS MQ 101 Area/Army HQ. You are hereby advised 

to report to this office with following documents at the 

earliest but not 1aer than 10th Oct.Q. 

Employment Rend. Card (Original with three 
photostat copies). 

School Certificate (original with three photostat 
copies). 

C. Scheduled Caste/Scheduled Tribe Certificate 

(' riginal with three photostat copies). 

a. Character certificate from two different 
Gazetted Officer with three photostat copies 
of each. 

e. Two passport size photos duly attested by 
gazetted officer. 

sa/- R.K.Sharma 
Major 
Coy Commander 

for Commandant 

J 4 

I 
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ANNEXURE -3 

REGI STERED/POST 

27 • 12.92 

F rom 

Smt. 5 ,Bjswas 
W/o Late H. Capt, p,C,  Biswas 
Naturi Bazar, asistha 
Guwahati_781028 

To 
DG MS (Army) 
L. Block 
New Delhi-hO 001 

Sub : Appointment for the post of LDC.in  151 Base Hospital 

Ref : 151 Base Hospital Letter No.452/2/Clv Coy/04/90 
(Xerox copy attached) 

Respected 5ir, 

With due respect, I betj to invite a reference to 
above quoted letter and to state that my son Dev Kurnar 
Biswas was found fit for selection for the post of LDC 
vide 151 Base Hospital letter under reference. All required 
particulars alongwith original certificates had duly been 
submitted to the bengin authority as asked for. 

It is brought to your kind notice that though more than 
two years have already passed since selection of my son, 
but till date no appointment letter has been issued to him. 
The original certificates submitted have also not been 
returned back to my son so far and hence he has been deprived 
from seeking employment opportunity elsewhere. 

That Sirk he is a son of Late Hony. Capt. P.C.Biswas 
of 151 Base Hospital. I further state that I have no earning 
member in my family and all four members of my family are 
dependent on meagre income received as family pension of 
I?s, 393/- p.m (Basic). Thus we are passing the days in acute 
financial hardshp. 

Under these circumstances as mentioned above, I humbly 
pray to you for kind consideration s to provide an employment 
to my son referred above so that the applicant and the other 
members of the family of aRetired Hony. Capt. in Army may 
survive. 

I trust that you will give the matter an urgent and 
due favourable consideration. 

Thanking you, 
Yours faithfully, 

Sd/- S. Biswas 
W/o Late i-Tony Capt. PC Biswas,AMC 

Copy f or informationand necessary action to 
151 Base Hospital, C/o 99 APO 
A.D.M.S., HQ, 101 Area 
D.b.M.S. HQ/E/C. 
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ANNEXURE-4 

From 	 Dated : Guwahati, the 17th Feb/94 
Smt. S.Biswas, 
W/o Late Holly. Capt. P.C.Biswas, 
Natun Bazar, Basistha, 
GU1AHATI-781028 

To 
The Hon'ble Defence Minister, 
Government of India, 
Ministry of Defence 
NEW DELHI 

Sub : APPOINTMENT FOR THE POST OF L.D.C. IN 151 BASE 
HOSPITAL - 

Ref : 151 Base Hospital Letter No. 452/2/Civ Coy/04/90 
(Xerox copy attached). 

Respected Sir, 

With due respect, I beg to invite a reference to 
above quoted letter and to state that my son Dev Kumar 
Biswas found fit for selection for the post of LDC vide 
151 Base Hospital letter under reference. All required 
particulars alongwith original certificates had been 
submitted to the benign authority as askdd for. 

It is brought to your kind notice that though more 
than three years have already passed since selection of my 
son, but till date no appointment letter has been issued 
to him. 

That Sir, he is a son of Late  Hony. Capt* p.C.Biswas 
of 151 Base  Hospital. I further state that I have no earning 
member in my family and all four members of my f amily are 
dependent on meager income received as family pension of 
Rs. 393/- p.m. (basic). Thus we are passing the days in acute 
financial hardship. 

Under these circumstances as mentioned above, I humbly 
pray to you for kind consideration as to provide an employment 
to my son referred above so that the applicant and the other 
members of the family may survive. 

I t ruse that you will give the matter an urgent and 
due favourable consideration. Thanking you, 

Yours faithfully, 

Sd/- S. Biswas 
W/o Late Hony. Capt. P.C.Bswas,A.M.C. 

Copy to : 

D.G,M.S. (APnY) 
L. BLOCK 
ARMY H.Q., 
NEW DELHI 

N~-V 

J-4 10~ 



	

C 	 ANNEXtJRE-5 

Date : 27th Sep'94 
To 
The D.G.M.5. (ARMY) 
L.Block Army Headquarters  
New Delhi 

Sir, 

Ref : My regd. letter No. 3406 dt. 4.8.94. 
Ref : Appointment for the post of L.D.C. (Civil.) 

With reference to the above at first I would like to 
mention, nearly 4 years lapsed and the fate of an youth is 

kept all in dakk on same pretext or other for your ready 
reference i enclose photostat Copy(s) of the letter addressed 
to the all possible doors till date which is self explanatory 
of the embarrassing position of my fate. 

Quite amazing is the situation when the things are not 
cleared even after The Hon'blé Defence Minister Govt. of India, 

Ministry of Defence NewDelbi is apprised of the situation vide 
letter dt. 17th Feb/ 94,photatat of the same also is enclosed, 

x hope a ••  youth will not be deprived of what he deserves, 
whatever is the matter plecse make it clear so as to be 
relieved from mental agony and what not. 

I remain, with regard in anticipation. . 

T hanking you. 

Sd/-Dev Kumar Biswas 
do Late Wcapt.p.C.Big was  
Natun Bazar ,  

• 8asistha, 
Copy to 	 Guwahatj_781018 

The Hon'ble Defence 	: For information & proper action 

	

Minister. 	
at Your end. 

Commandant 151 Base 
Hospital 

4 



ANNEXURE-6 

Dated : 4.8.94 

Froth 

Dev Kumar Bjswas 
do Late . H/Capt. 
p.C.Bjswas 
BASISTHA, GtJWAHATI-28 

To 

The D.G.M.  S. (ARMY) , 
LBiock Army. Headquarter, .  

Delhi 	 .. 	. 

Sub : P.EGARDING APPOINTMENT FOR THE POST OF L.D.C. (CIVIL). 

Sir, 	 . 

Kindly refer to the letter addressed to me regarding 

my selection for the post of L.D.C. (Civilian) in 151 Base 

Hospital. Accordingly, .1 have submitted my Marksheet and 

other documents in original for verivicatf on in the year 
1990. 

It is almost three, and half years have elapsed now, 

since I was apprised of my suItability for the post. 

I regret to apprise you that the final disposal in 

respect of my appointment is still eagerly awaited. 

In this regard I have contacted both Headquarter 101 

Area (Med.) C/o 99 A.P.O. and 151 Base .Hospital but without 

any final result. A letter from 0/C Civ. Est. 151 Base 

Hospital is received by me in the month of June in which 

they have clarifed me that my case is under consideration 

with higher Headquarter. A photostat copy of the same is 

enclosed herewith for your kind information. 

I will be highly obliged if same is intimated to me 

at an early date, so that I can try elsewhere before crossing 

my age limit and overcome anxiety and dilema of hanging 

in hopes. 	 S 

Thanking  you 5ir in anticipation, 

Yours faithfully, 

Sd/-. Dev Kumar Biswas 

tJ / 
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ANNEXURE-.7 

Dated 3rd June/1994 

To 

The Coafldjflg  Officer, 
151 BH do 99 APO 

Silb . : CALL LETTER FOR LDC. 

Sir, 

1 • 	Kindly refer to your letter No. 452/2/Civ.Est/COy/94 
dated 30th May 1 94 addre'ssed to me with copy endorsed to 
101 Area. 

Please let me know the exact higher HQ whose decision 

is awaited so far, so that I can also persue personally 

apprising them various difficulties confronted by me. 

This would facilitate them, to rea'lise all pros and cons 

of my prbiems keeping them abreast without bothering you 
S 

Iam afraid 5ir, if I cross my age barrier once as 
laid ddwn for Government 5ervice, I would be 'ike a.fish 
out of water, knowing nowhere to go, running all hopes 

and aspirations in my life. I am ashamed to add here Sir; 

that I am almost on the verge of begging to keep myself 

alive with a heavy debt behind incurred for managing my 
going. 

Due to the forgone Sir, I sErongly urge upon you to 
• finalise something soon, before it is too very late and 
I am forced to do anything untowards. Thanking you Sir, 

Yours faithfully, 

Sd/- Dev KumarBiswas 
S/o Late H/Capt P.C.Bjswas, 
Natun Bazar, Basistha, 

• 	

.  
Copy to 	

Guwahatj..781028 
: 

1. A.D.N.S. 
HQ 101 Area, 
C/o 99 A.P.O. 

!1 
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. ANNEXtJRE -.8 

Tele 151 : 542 

4 52/2/Civ Est/04/94 

Sri Dev\  Kuniar Biswas 
C/a Late }apt P C Biswas 
Natun Bazar, Basistha 
O : Belto].a, Gauhatj-28 
ist : Kanirup (As sarn  

151 Base Aspata]. 
151 Base Hospital 
C/o 99 APO 

26 Oct 94 

APPOINTMENT FOR THE POST OF LDC 

Refer to your application dated 27 Sep 94 addressed 
to DGMS (Army) L Block AHO and copy to Defence Minister 

and Commandant 151 Base Hospital, 

You.have already been informed vide this office letter 

No. 452/2/Civ Est/Coy/94 dated 30 May 94 that your case for 

appointment is still under consideration with higher 
Headquarters. 

3, 	The matter was also explained to your mother when 

she visited this hospital during 1st week of Ott (4. 

4. 	You are once again advised to periodically contact 

this hospital and you will be informed officialy as and 

when order for your appointment is received by this office. 

Sal- V.S. Gurunadh 
Major 

/ 
	 OIC Wiv Est 

for Commandant 



F roni 

Dév Kurnar Biswas 
do H/Capt. p.CBiswas 
Natun Bazar, Basistha 
Guwahatj_78 1028 

ANNEXURE-9 

Date 28.12.94 

VFA 

To 

The President of India 
Rastrapati Shavan 
New Delhi 

With the Highest Honour Sir, 

Sub : ARMY HIGHER OFFICIALS IN DIELr4NA 

With grave concern I mention that I am deprived of an 
employment becauseof uncertain condition prevailing at the 

end of higher authorities of army. I would like to mention 

that after all basic qualition qualified for the post 

applied. My Original Authenticate documents were kept held 

with the Army higher authorities giving some pretext or other 

for a perion of about 4 years and later send back statinq 

"TH1 MATTER I PENDING WITH THE HIGHER AUTHORITIES" and at 

last with no way left ,I am addressing it to you most 

honourable Sir, Photostat copy of what all correspondence 

I had for last 4 years with the so called responsible Army 
post holders. 

I think at this stage I am no wherewrong to adñess 

it to your honourable sir that the matter will be looked into, 

for your honour, you are the LAST AUTHORITY (Where law 
prevails) to be knocked for FINAL JUSTICE. 

An humble youth for your honourable JUSTICE SIR, 

Sd!- DEV KUMAR BISWAS 

C.C. to 

(i) 	Hon'bie Defence Minister 	- 
DG.M.$. (ARMY) (Ref : Letter dt. 27th Sept 1 94) 
I. Blcok Photostat copy enclosed for ready reference. 

A/M 
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ANNEXURE-lO 

PRESIDENT' S SECRETARIAT 

PUBLIC - I SECTION 

No P1 201854 	 Rastrapati Bhavan 
Dated : 05 Jan 1 95 	 NEW DEtHI 110004 

Dear Sir/Madam 

1 write to acknowlede the receipt of your 

communication dated 28-Dec-94 which has been forwarded 

to the Secretary to the Government of India, Ministry 

of Defence (Department  of 

New Delhi, for appropriate action. 

Any further communicatIon on the subject may please 

be addressed to him direct quoting the above reference 

number. 

Yours faithfully, 

Sd,' Illegible 

for Secretary to the president 

BOOK POST 

ON INDIA GOVERNMENT SERVICE 

SN. DEV KUMP1R BISWAS 
do H/CAPT. P.C.BISWAS 
NATUN BAZAR, BAISISTHA 	

13 

GUWAHATI 
ASSAM 

President's Secretariat, 
Rashtrapati Bhavan 
New Delhi-110004. 



ele : 301 9281 

7 2082/II/DGMS-38 
Shri Dev Kumar Biswas 
C/o H/Capt PC Biswas 
Natun Bazar Baisistha 
Gauhati-781028 

ANNEXURE-1 1 

12 Jan 95 

¶ 

;2q 

APPOINTMENT FOR THE POST OF IC 

Reference your representation dated 27 Sep 94 

In this connection it is intimated that your case 

alongwith other individuals for the appointment of LDC 

is under special drive recruitrnent-1990 is under 

consideration of the Govt.  You will be apprised of the 

final decision as and when taken in the matter by the 

Govt. 

Sd/- M.LGandhi 
Sr Civ Staff Adhikari/SCSO 
Director, MS(Civ) 

for ir Gen of Med 5ervices (Army) 



ANNEXURE-12 

Tele : 301 9281 

B/72 082/i I/DGS_38 

Sb Dev Kumàr Biswas 
SIO Late H/Capt PC Biswas 
Natun Bazar, Basistha 
Guwahatj_781028 

REGISTERED 

09 May 95 

APPOflTMENT FOR THE POST OF LDC IN 151 BH. 

Please refer to your letters dated 15 Feb 95 and 

29 Mar 95. 

It is reiterated that you were interviewed for 

the post of LDC under the Scheme of Special Recruitment 

Drive. The case of candidates selected under this Scheme 
- 	 - 	 - 	 - - -. - 	 -- 	

- 

has not been finaljsed so far. 
-. 	- 

Min of Labour and Employment are issuing instructions 

to all the Employment Exchanges to renew the registration  

of SC/ST candidates who have been Selected during the 

course of Special Recruitment Drive, 

In view of the above, you may please approach for 

( renewal of the registration with the concerned Employment 

Exchange. 

Sd/- i4L Gandhi 
5r. Civ Staff Adhikarj/sco 
Dbrector, Medical 5ervjces (Civ) 

for ir Gen of Med 5ervices (Army) 

- 	-- 	-•rtt 



From 

Dev Kumar Biswas 
Natun Bazar, Basistha, 
Guwahat i-'78 1028 

ANNEXURE -13 

Dated 15th Feb'95 

To 

The Hon'ble Defence Minister 
G-overnment of India 
Ministry of Defence 
New Delhi 

Hon'ble 5ir, 

Ref : Letter dt. 17th Feb'94 addressed to your honourable 
Sir, 	 . 

President's Secretariat ref. No. P1-201654 dt. 
05 Jan'95.  

DGMS (Army) ref. No. 72082/II/DGMS-38 12 Jan'95 
(XEROS COPY ENCLOSED). 

Sub ; Appointment for the post of L.D.C. in 151 Base ilospital.. 

I would like to mention specially that in thy case All 

my original certificates were kept held about 4 years without 

any decision. Wherein flow the above referred letter from the 

DGMS (Army) office reads "your case alongwith other individuals 

for appointment bf L.D.C.is under special drive recruitment-

1990 is under consideration of the Govt.". I feel in my case 

the matter is d&fferent as all my original certificates were 

kept held without any decision, leaving no ptiori to go for 

any other try.. 

Sir, when all my original certificates were kept held 

and no option left to try, I am paralised and-totally ruLned 
as the age limit for other option has crossed. I once again 

mention that the matter of mine,. I feel is different from 

other individuals who are under consideration.. 1 request your 

goodseif to look into my case with these matters in consi-

deration and oblige. 

Thanking you, 

Yours faithfully, 

Copy to : ]DGMS (A) 	 Sd/- Dev Kuinar Biswas) 

New Delhi 110 011 



ANNEXtJRE-14 

Prom 

Dev Kurnar Biswas 	 Dated : 29th March'95 
Natun Bazar, 3asistha, 
Guwahatj-781028 

To 

The Hon'bie Defence Minister 
Government of India 
Ministry of Defence 
New Delhi 

Hon'ble Sir, 

Ref : Letter at. 17th Peb'94 and 15th Feb'95 addressed to 
your honourable Sir, 	- 

• 	 president's Secretariate ref. No. P1-201654 dt, 05 
Jan '95. 

DGMS (Army) ref No. 72082/11/DGMS 3 B 12th Jan' 95 
(Xerox copy enclosed). 

Sub: Appointment for the post of L.D.C. in 151 Base Hospital. 

I invite your kind attention Sir, to the above referrred 
• 	 letters and to my utter surprise no conclusive decision has 

been taken inspite of several reminders to the concerned and 
now at your end too. 

Sir, alongwith the appointment for the post of L.D.C. 
• 	 in 151 Base Hospital, Class-IV were also called and were 

recruited undex' the special recruitment drive, whereas the 

fate of the L.D.C. is still lingering and I do not know 

whether this is my ill fate or is the working style of our 

Government (keeping the original certificate for about 4 
• 	 years in my case) depriving other opportunities and paralisthg 

the future of the youths to this grave situation in the name 
of considerat±on higher authorities. 

Sir, I once again humbly request your goodseif to 
intervene if necesary and look into the matter for early 
disposal. 

Thanking you Sir, 

I remain with Hope and regards 

Yours faithfully 
Copy to : 	 Sd/- Dev Kumar Biswas 
DGMS (Army) 
New Deihi-ilO011 
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REMINDER-lI 

Prom 

Dev 
k
umar Bjswas, c C/o ate H/Capt. P. .Biswas 

Natun Bazar, Basjstha, 
Guwahatj-78 1028 

To 

The President of India, 
Rastrapatj Bhawan, 
New Delhi 

ANNEXURE -15 

Dated : 5th June'95. 

29 

tA 

With the highest honour Sir, 

Sub : Appointment for the post of L.D.C.. in 151Base Hospital 

Ref : Letter addressed to president of India dt. 28.12.94. 

President's Secretarjate ref. No. P1-201654 dt.05 Jan'95. 

I have written several letters to concerned, several times 
and at last with a hope I addressed to you Sir and received 
acknowledgement too but to my utter surprised nothing materialised 
till, date, all the time I have been mentioning that my original 
certificatewere kept held for about 4 years in the name of 
"Consideration with the higher authorities" and on this day 
I received a letter ref. No. S/72082/11/j5G,,.s. - 3 B dt.09 May 
'95. I was shocked to read how an responsible authority writes 
in continuance of my correspondence to approach the Employment 
Exchange to renew the registration of SC/ST candidates for 
Special Recruitment Drive when my age limit for consideration is 
about to cross during the period when my originalcertificate were 
kept held for consideration with higher authorities. 

Axn I not deprived of my right by the concerned who are also' 
responsible for the nation's security with some pretext or other. 

I once again request you Sir, to look into the matter with 
a right approach if possible guide me to approach right person to 
justify my matter clearly. 

With grave pain and with full hope for a positive reply 
from your end Sir, 	- 

Thanking you Sir, 

Hopefully Yours, 

Copy to : 

1. The Hon'b].e Defence Minister 
The D.G.M.S. (ARMY) 

iii. The Commandant, 151 Base Hospital 

Sd!- Dev I<umar Biswas% 



Tele : 301 9281 

B /72082/II/DGMS-38 

Sb Dev Kumar Biswas 
C/o Late H/Capt PC Biswas 
Natufl Bazar. Basistha 
Guwahati78101 8  

ANNEXURE-16 

REGISTEREP 

06 jul 95 

30 

APPOINTMENT FOR THE POST OF LDC IN 151 BH 

Please refer to your letter dated 05 Jun 95 
1.  
addressed to the Ho&ble President of India. 

2, 	It is reiterated that you were selected under 

SpecIal Recruitment Drive. The case of recruitment under 

special drive isill under corxsideratiOn0f the G0t. 

As an when a decision is arrived at you will be apprised 

of the position. 

Sd/- ML Gandhi 
Sr Civ Staff Adhikari/SCSO 
Director, Med Services (Civ) 

for Dir Gen of Med Services 



ANNEXuPE-17 

Tele : 3019281 
	

Registered 

B /72 082/i$/DGMS -3B 
	 06 Dec.95 

31 

Sh. Dev Kurnar Biswas 
do late H/Capt P.C.Biswas 
Natun Bazar, Basistha 
Guwahat-781028 

Appointment for the post of IC in 151 BH. 

/ 

7 
Please refer to your letter5 June 95 addressed 

to the Hon'ble President of India. 

X& It is reiteraedthat you were selected under 

Special Recruitment Drive. The case for recruitment under 

special drive is still under consideration of Govt. As and 

when a decision is arrived at you will be apprised of the 

position. 

Sd/- Illegible 
Asstt. Gv Staff Adhikari ACSO 

for Div Gefl  of Med Services (Army) 
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Annexure-18 

From 	 Date : 8 Dec. 1 95 
Dév Kumar Biswas, 
Slo Late H/Capt P.C.Blswas 
Natun Bazar,, Basistha, 
GUWA}ipTI-78102e 

To 

The Hon'ble PrIme Minister of India, 
Parliament House, 
NEW DELHI-hO 001 

Respected Sir, 

Subject : Appointment to the post of L.D.C. in 
151 Base Hospital 

• I have been found fit for the se1ection to the post of 
L.D.C. in 151 Base Hospital and was asked to submit all the 

relevant certificate in original to the appointing authority 
vide letter No. 452/2/Civ.Est/coy/94/90(l) dated 04 Oct'90 
which I complied with. But, unfortunately uptil now after-
the lapse of five years I have not been given appointment. 

Sir, awaiting more than three years after I handed 

over all my relevant certificates in original to the appointing 
authority and hearing nothing about my appointment, I as well 
as mother have written one after another letter to the 

concerned authorities as well as to the Hon'ble Defence 

Minister apprising them of our financial status and running 

out of my age limit awaiting this appointment. But unfortuna-

tely no suitable response is sought from any and, instead all 

of my orgiri], certificates were held up for about four years 

with authority concerned preventing me to try for a similar 
job elsewhere. 

In fine, I would like to wri te you Sir, that I have 
alreadyIossed the age limit and my future with a stable liveli-
hood is in stake due to the $above resons. Should I,therefore, 
pray to your honour to look into the matter as your are also 

having the Defence portfolio. For favour of ready references 
i 

enclose herewith the xerox copies of all the letters written 
to the authorities concerned. 	

Yours faithfully, 
Copy to : 	 - 	 Sd/- Dev Kuinar Biswas 
Shri Tjddab Barman, MP, along with all relevant papers (Xerox 
Copies) for information and necessary persuatjon. 



N 
& 

UDDHAB BARMAN 
MEMBER OP PARLICMAiT 

(LOX SABH) 
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116, V.P. House, 
Raf I Narg, 
New Delhi, 

19.12.95 

Dear grime Minister, 

I am enclosthng herewith a petition from Shri Dev 

Mumar Biswas, S/o late H/Capt. P.C. Biswas, Natun Bazar, 	- 

Basistha Gathati_28, Assam. The petition is self-explanatory. 

Shri Dev KumarBjswas was found fit for selection to the 

post of an L.D.C. in 151 Base Hospital and he was asked to 

submit all relevart certificates in original to the appointing 

authority by a letter, order dated 4th October, 1990 and he 

compiled. Even after the elapse of five year, he has not been 

appointed nor his c ertificates in original which had been 

held up have been returned compelling him not to apply for 

other jobs. This has put hri Biswas and his old mother into 

great hardship. 

I would request 'you kindly to look Into the matter 

and take necessary steps to undo the injustice done to 

5hri Biswas. 

With regards, 

Yours sincerely, 

Sd/- Uddhab Barman 
Shrj P.V.Narasjrnha Rao 
Prime Minister of India, 
NEW DELHI 


